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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 151/2022/EZ

In the matter of:

Subhas Datta ... Applicant
-Vs-

The State of West Bengal & Ors.

. Respondents

AFFIDAVITON BEHALF OF THE RESPONDENT NUMBER 05,

THE DIGHA SHANKARPUR DEVELOPMENT AUTHORITY.

[, Manas Kumar Mandal, son ofPranab Kumar Mondal,
aged about 42years, by faith Hindu, by occupation—- service,
working for gain at Digha Shankarpur Development Authority,

do hereby solemnly affirm and declare as follows:-

1. That T am Executive Officer of the Digha Shankarpur
Development Authority. I am well-acquainted with the
facts and circumstances of the case and as such, am

competent affirm this affidavit.




-

I have gone through a copy of the instant Original
Application affirmed by one Sri Subhas Datta on
November 14, 2022 and have understood the contents

and purport thereof.

That this affidavit is being filed in compliance to the
solemn Order dated 21.11.2022, passed by the Hon’ble

National Green Tribunal, Eastern Zone Bench, Kolkata.

I deny each and every allegation contained in the said
Original Application save what are matters of record

and/or what are specifically admitted by me herein.

I deny that unplanned and unscientific development
works are being undertaken and that there are no
appropriate developmental plan and programme and that
the concerned authorities are indulging in cosmetic and

ornamental operations, as alleged or at all.

I deny that in the name of Beach Front Beautification, the
concerned Authority is converting the sea-beach into

concrete amusement park with tourism facilities. It is



denied that in the name of such beautification, green
cover has been destroyed, as alleged or at all and I put the

applicant to strict proof thereof.

I deny that solid waste management is totally absent in
the town of Digha and that Solid Waste Management

Rules, 2016 are not practiced at all.

I deny that the Sewerage Treatment Plant at
Gadadharpur, Digha is effectively not operational, as is
being alleged in the instant application. It is categorically
denied that due to inadequate and inappropriate
functioning of such sewage treatment plant, filthy
untreated waste water with pungent smell is being

discharged into the sea.

I deny that massive deforestation and rampant conversion
of sand dunes into concrete structures are taking place,

causing severe imbalances as alleged or at all.

S.(a) I state that planned and scientific development of Digha is

being undertaken in accordance with the Land Use and



(b)

Development Control Plan (LUDCP) framed as per the
provisions of the West Bengal Town and Country
(Planning and Development) Act, 1979. It is pertinent to
mention here that for the preparation of ‘Long Term
Master Plan’ for sustainable development of Digha and
other important coastal belts under the Digha
Shankarpur Development Authority (hereinafter referred
to as DSDA) planning area, the Government has recently
engaged the Indian Institute of Technology, Kharagpur, as
an expert consultant. A District Leve] Committee has also
been constituted for supervision and monitoring of

progress of the preparation of Digha Master Plan.

A copy of such engagement letter is annexed as well as
the relevant Notification with regard to constitution of the
said Committee are hereto and marked with the letter
“R/1” (Coly).

[ state that all constructions are temporary or semi-
permanent in nature and are made of wood, bamboo,
corrugated sheets, fibre, PVC material, ceramic tiles,

glass, container and such other materials which are easily



removable. It is stated that major development works have
commenced since 2010 by the Institute of Environment
Studies and Wetland Management (IESWM) after taking
necessary permission of the Department of Environment,
Government of West Bengal and funding by the World
Bank. This work was supervised by I-WIN. All such
activities have been done in respect of promotion of

tourism.

Copies of the relevant documents are annexed hereto and

marked with the letter “R/2” (Coly.)

It is stated that except the lavatory block, there are no
concrete structures being developed on the sea-beach of
Digha, as has been sought to be agitated in the instant
application. All such structures are temporary in nature
and are made of ceramic tiles, glass, PVC, corrugated
sheets, wood, bamboo and such other materials. There is
a temporary structure made of wood, corrugated sheets,

glass etc. over the roof of the toilet complex.



I state that the photographs, being Annexure “P/3” to the
Original Application, allegedly showing concretization of
the ground of the beach is, in fact, a pathway made of

ceramic tiles and paver blocks.

I state that the photographs, being Annexure “P/4” to the
Original Application, allegedly showing construction of
resort in Dhuesagar having rooms for tourists is, in fact
not a resort, as alleged or at all. The said structures are
stalls for promotion of local handicraft and an office room
surrounding a toilet block. The upper portions of the said
structures are built of corrugated sheets, PVC materials

and wood.

I state that the photographs, being Annexure “P/5” to the
Original Application, allegedly showing construction of
designed amusement centre on the sea-beach within
Dheusagar complex at Digha, the photographs, being
Annexure “P/6” to the Original Application, allegedly
showing construction of temporary habitations within the

Dheusagar complex area at Digha, the photographs, being



Annexure “P/7” to the Original Application, allegedly
showing constructions of a restaurant under the name
and style of Dheusagar Restaurant on the sea-beach at
Digha are all, in fact, temporary structures made of
container, wood, corrugated sheets, PVC material, glass,
ACB and structural beams etc. and, as such, are easily

removable.

I state that the photographs, being Annexure “P/8” to the
Original Application, allegedly showing construction of a
commercial centre having fish spa, among other things is,
in fact, a purely temporary structure made up of
corrugated sheets, glass, ACB. There is no concrete roof,
and at the foundation, a brick wall measuring about two

and a half feet is present.

It is pertinent to mention here that all construction within
the Dheusagar Amusement Park are semi-permanent in
nature and on the landward side of the existing
embankment following the regulation of permissible

activities under the relevant CRZ Notification.



(d) I state that all the beautification works undertaken by the
respondent Authority have been done without altering
and by maintaining all natural elements such as sand
dunes and trees. It is stated that a substantial number of
trees, both occurring naturally as well as planted, have
been damaged by the series of cyclonic storms, namely
Phani, Amphan, Yaas, among others, in the recent past.
Pursuant thereto, about 400 coconut trees and over 2000

Jhau trees have been planted within the park premises.

(e) I state that in the last few years, afforestation programme
is being carried on by the DSDA as well as the
Department of Forest, Government of West Bengal. It is
pertinent to mention here that even though the cyclone
Yaas, which was a very severe cyclonic storm, made

landfall in the coastal areas of Digha, damage to property

foeg | 0 A TG & \ !
e \’ 2 / _Y was negligible in comparison to the severity of the cyclone
NN it L)

as all temporary structures on the beach-front were

removed.
(f) It is stated that the alleged three storied building being

constructed near the Jagannath Temple is, in fact, a part



(8)

of a theme park based on Satyajit Roy being constructed
to facilitate tourism. The said three storied building is a
tourist amenity centre, comprising of a lavatory block on
the ground floor, a tourist amenity centre and anarchive

on Satyajit Ray on the first and second floors.

I state that the alleged one-storied small building being
constructed on the same stretch is a food court run by
Self Help Groups, being constructed to cater to the

tourists.

I state that Solid Waste Management Rules, 2016 are
adhered to by the concerned Authority. At present, solid
waste is being dumped in an area belonging to DSDA on
the Western side of Dhewsagar. Under the guidance of the
State Urban Development Authority (SUDA), construction
of solid waste management unit as well as collection of
segregated waste at source was planned to be
undertaken. Accordingly, an expert agency, BITAN was
engaged by SUDA for micro planning. The said agency

conducted a field enquiry and prepared a micro plan with
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regard to quantity of waste generated on a daily basis and
the required vehicular and machinery arrangements that
are required to me made for the proper functioning.
Accordingly, series of awareness programmes in respect of
method of collection of waste in accordance with Solid
Waste Management Rules, 2016 among different sections
of society, such as frontline workers, floating vendors,
permanent shop owners, hotel and restaurént staff, bulk
waste generator, market committee, aggregator,
government and private institutions, school students, bus
operators, tour cab association, toto-auto-van association,
civic volunteers and coastal guards etc have been
organized by the BITAN and the Digha Shankarpur
Development Authority jointly. Dustbins of different
colours earmarked for different waste have been installed
throughout the beach area, markets and populated areas
for collection of dry and wet waste separately at source.
.‘,:L-"‘ti;"- 5 As per guidelines under Solid Waste Management Rules,

;;;; 2016, this Authority has taken various steps in order to

stop the use of single use plastic and thermocol
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throughout the coastal area of Digha by regular
campaigning through public address system, holding
rallies etc. That pursuant thereto, the Digha Shankarpur
Development Authority prepared a plan and estimate for
construction of a provisional Solid Waste Management
Unit in Mouza Paschim Gadadharpur, situated on the
western side of the existing dumping ground. The said
plan was to be executed with the funding of SUDA.
Accordingly, tender procedure was completed and work
orders to that effect were issued. However, such Solid
Waste Management Project could not be commenced due
to the resistance of the local inhabitants. A different site
has already been selected for shifting of the said project
on the existing ground. The details of the same have been
sent to the SUDA for taking necessary permission from
the CRZ Authority. It is also pertinent to mention here
that in compliance of Solid Waste Management Rules,
2016, solid waste is being collected from hotels/houses

following segregation method.
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Copies of the relevantdocuments are annexed hereto and

marked with the letter “R/3” (Coly).

(i) [ state that the Digha Sewarage Treatment Plant (STP) was
constructed by the Public Health Engineering
Department, Government of West Bengal (hereinafter
referred to as PHE Department) with the financial support
rendered by the World Bank. The said STP is also
maintained by the PHE Department.The project is
running properly but due to addition of extended planning
area along with numerous hotels, the whole system is

required to be modified and upgraded thoroughly.

() I state that the PHE Department has redesigned the plan
at the behest of the DSDA. The DSDA has approved

financial sanction to the tune of Rs. 2,34,82,071.00 /- in

20T favour of PHE Department for upgradation of the said

project on urgent basis.

/\ A copy of the relevant document showing financial
sanction granted by the DSDA in this respect is annexed

hereto and marked with the letter “R /4.



(k)
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[ state that policy of Ground Water Extraction is
maintained by the PHE Department. It is also stated the
DSDA will take necessary steps for promotion of rain
water harvesting among the hotels situated in areas

under the administrative control of the Authority.

I state that the DSDA had previously taken steps to
restrict the rampant use of single-use plastic and
thermocol in Digha. Digha had become plastic-free in the
year 2016 as a result of strict vigil and seizures by the
concerned authorities. At present, Digha is a plastic carry
bag and thermocol free zone. The DSDA has undertaken
various programmes such as holding rallies, making
posters to make people aware and for prohibiting use of
plastic, carrying out search and seizure from shops,
among others, under the guidance of State Urban
Development Agency (SUDA). However, plastic items such
as wrappers etc. carried by tourists are often disposed of
hither and thither. The DSDA has, in order to curb such
rampant disposal of plastic, installed coloured bins at

regular intervals which are to be used as dustbin or
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disposal of such plastic waste. Also, daily collection of
waste is carried out by the DSDA as per regular

mechanism.

I state that contrary to what has been sought to be
agitated in the instant Original Application, the DSDA,
through continuous monitoring, is doing its best to
protect the green cover of the region. Afforestation
programmes are carried on every year. As a matter of fact,
over the span of last ten years, more than 1 lakh Jhau

and Akashmani trees have been planted.

All other allegations contrary thereto and/or inconsistent

therewith are denied.

Under such facts and circumstances as stated
hereinabove, the contentions of the applicant as sought to
be agitated against the Digha Shankarpur Development
Authority is the instant Original Application is not

maintainable and sustainable in law.
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7 That it is therefore most humbly prayed that this Hon’ble
Tribunal may pass such Order/Orders as it deems fit and

proper in the interest of justice and fair play.

Identified by me DEPONENT

/‘L%qqu HULHQJM

Ad\}bcate |

v

For The Digha Shankarpur Development Authority
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VERIFICATION

Verified at Kolkata by the deponent above named on this
___day of February, 2023 and state that the statements made
in paragraphs 1 to 3 are true to my knowledge, those made in
paragraphs 4 and 5 are true to the information derived from the
records of the case which I verily believe to be true and those
made in paragraph 6 and the rest are my respectful
submissions before this Hon’ble Tribunal.

/Ha/v«vg [Arrnnax )"Lamaoai

Identified by me DEPONENT

Advocate
For The Digha Shankarpur Development Authority

E—T\K‘Q\lm‘l—mv F/G \9/5 I &/.’eo.‘.w :

o otemaly Affirmed and I

raclared before me U!g .

crc, UIS 297 (O P o
Notary Orb ,

SUBHENDU BANERJEE
Notary, Govt. of W.B.
Regd. No.- 18/2022
Advocate, High Court, Calcutia

03 FEB 2023
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DIGHA SANKARPUR DEVELOPMENT AUT HORITY Pho,ne Nn: 03220-266(101,
P.O.NEW DIGHA, DIST-I’UREA MtDI’WPUR Bax No. 03220-268273
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Memu, No. 1089 /XXX 41 /DSDAfzﬁ..Z Dated, Digha, the 29&1‘1 Sept, 2072

From :The Executive Officer,
Digha Sankarpur Development Authority
& Spl. Officer, U.DL&MA. Deptt,
Bigha « Purba Medinipur.

To  : Prof. Saikat Komar Paual,
Associate Professor,
Departmenit:of Atchitectiire & Regional Planning;
IT Kharagput, Kharagpur.

Sub : Issuance of Revised Work Qrderfor Lang__ rin Master Plan for
gustainable development of f)l_'i'- and. important _Coastal
BelHDSDA Planning acea).

mail.dated. 07.06.2022
A2/ PC-15/2021

Ref' You ;_ietter dated 22rtd Seplemhe 2021 ¢4

meparation of
- Coastal Belt

op; aragpur.,
can Engg and Naval A hiteoture, T iﬁlaragpux and-
; At phere and Land Scsmwes () AR




L 00—

Uae burvevs in cletay| ‘('iémi SWWTERIP LT ey De vonsid ered
‘ cand  other related  surveys), Road.
! PNetwork, all  kind  of  existing
i ., infrastructure and CRZ tipes, etc ’
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‘Stakeholders  Meeting!  shall  be | level and participatory me etmn
conducted by HT Khardgpur and shall ; with all kind of fishing and folk
be facilitated by DEDA; cc;mnutmtv

4 | Detailed socioeconomic: SUrvey - IIT - The cost of agpon iy agmuc_s af
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Repart for a plan period of 10 years - | Tourism  prospect of | DSDA,
The Master Plan shall analyze the | prospect of MSME, cottage
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project growth scenarios:and spatial | resilient  Digha  including |
distribution and propese- solutions | Shoreline management plan of |
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shall mitigate, the .exmfmg gap in| eSuggestions om exist§11g§
quantity and quality of infrastructure | schemes(Mid et plan/ |
and also meet futurg projected | drainage sewerage -sehienie eta)i
demands. Land allocatiofi and. zoning | and projects of DSDA including |
of the planning area shallibe proposed banﬂ ar Ban Detailg of all the
to ensure adequate land:a¥ailability for - piaposed projects |
both present and fiture feeds of the shall be pmvaded.b DsbA | :
residents so as o mily »The proposed buwi ng bye law |
storm surge. and Hood ! may incorporate Do's &
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conservation plar regarding: «The Master plan. may have thef
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COELLEY BRABLES AN VAYMENT FERMS:

Stage  Deliverables Time Payment
_ _ _ Schedulc
O award of the project (Le. advance) Rs. AT
s'(h!.()'“.‘r‘i';:* of  ihe
project estimate
on award o
project)

Stage 1 I’:elxmmarv rcpurt based on exne%ngn or  before BRs. 30,68 001 7

scenario, immediate action to be taken,  months of projectid0% of Progec
starting  ife.  theEstimate)
issuance of  thig!
Work Order. ‘

Stage n ,Incephnn repm:r based on Suwey and! On or hefme 5. 13,758,500/ -
data collection. ‘months from(15% of Project
Conduchng nepessary Sarveys (manual & project starting timate)
drone survey of the densely inhabited ]
coastal  fract of Udaypm, Dnbha!

Shankatpr aind, ). :

Conduction  Stakeholder- patticipatory |
meeting. and mecessary digsémination at] '
lthe grassrd *

'Stage-m Map D;gihsahcm and'Land ige Updaimg O_n or before 1 yr:3Rs. 13,75,500/ /-
Draft LUE}CP and’ suggestmn ongnonths  of projedi(is% of Project
ishoreline | 0 starting Bstintate)

IPublic validatios ey 2 :
be carced out By i
communicate. the outcome of {hel

vahdaﬁon o BT Kbavagpur to bej
feid)

Stage IV

"%i 1? 020 /

‘ Qf Prmect
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« Solt Copy of the entire report and maps in editabie formal (Microsoft wond fexcel/ Sue
Cad and GIS drawings and maps) in CI2 (02Nos. of sets)

o Raw data collected manuatly/ drone survey ete. shall be submitted to UD&MA Deptt.

« Satellite data purchased and usedfor this project will be paid for IT Kharagpur and Ui
& MA Deptt/DSDA will be the custodian of the data. )

o6 Presentations will be given byt IIT Khargpur cost of which will be borne by {the
consultant) and cost of further -presentations if required shall be borhe by the client
including travel, logistics ete. '

« All the reports/maps after complétion at each stage shall be submitted-to the UD&MA
Deptt. for checking, The Goncemed Commuttees will examine. After ihcorporation o
suggestive changes, the final reports/ maps in hard and soft copies shall be submitted
the DSDA & UD & MA Deptt.

Based on the suggestion by-the concerned Commities, the payment wilkbe released. The
CRZ approval of the projects will aso be a part of responsibility of the Consullant.

E:SUPPORT EROM THE UD&MADEPTT. &DSDA

DSDA shall provide: - o )

a} Data and maps includifig undertakings to precure satellite and otlier related data,
required to carry out this study; o
b) Logistics arrangements-and Igéal support for data collection will Be facilitated by
DSDA for the NT Kharagpiur teami Food, lodging and transport charges will be borne by
the consultant. ) ¢

¢) 411 existing Master Plan:(LUDCY; Intérim LEDCP) and the Short term Interim Master
Pl will be shared by UD&N

T FIME FRAME AND:CONSU CY FEE:
Based on the invitation O il PSDA, tosub it Expression of Interest, which was
submitted by 0T Kha rid-September, 2021, the total cofisultanicy fee of Rs.




* Stagewise progress of the work by [T Kharagpur will be subject to melv slease o
project funds.

« The payment will be made against the proper invoice (received in softand hard copv)

® A prior notice of 10 days shalt given to HT Kharagpur before any mectyng for ih\ :
timely availability based on mutual convernence of both parties.

3. SETTLEMENT OF DISPUTES AND'ARBITRATION
In the event of any dispuie or difference of opinion arises out of or inconnection with
this Letter of Award, all efforts shall be made by the parties for an amigable settiement.
In pase parties fail to resolve: the dispute amicably, the matter may be referred for
setflement through Arbitration. All disputes shall be submitted for arbitration
accordance with the applicable provisions of the Indian Arbitration and Conciliation
Act;. 1996,
Each Party shall have the right b appoint one (1) arbitrator respectively, and the third
arbitrator shall be designated by the-two arbitrators so appointed. The arbitration award
shiall be final, conclusive and 1 nﬂin;g{ on the Parties, Eachparly shall bear its own costs
&expenses of arbitration and t/expenses of the third arbitrator shall be split
between the two parties, The plate of arbitration shall be any place mutually agreeable

by the parties and the languageofarbitration shall be English,

1. Timeof Completion
The -work shall be completed: within? years from the date of signing the contract
agreement or extended, basg ound realities, cordially and mutuglly agreed upon
by the client and the consultant. v
Projéct completion and progress of -work by HT Kharag;ma: will be subject to timely
release of project funds by thie glignt 7§ digte-stages. IIT Kharagpur shall
not be held xesponszbl{, fm* an, deiay in wcvrk sarlsm "ut af such a situation and the

L event af “I‘mce M‘&}Mﬁ, pmwde thai, {hé Parly

g ':mas ‘possible: abm:ﬁhe aﬁaﬁfxﬁm mf Buvhi. an

cm(s}u ndey
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3 fayments:

During the period of their nability to peiforn the Sovvices as a fesult of an event of Fosow
Majeure, since the work will be suspended duving the period of inability o perform as o
result of Force Majcure, the payment £ the Agency will also stand suspeaded L it i
regtored or work is resumed by the Agency. However, the Agency shall be enfithdd. 1o
continue to be paid under the terms of this Work order, as well as to be reimbursed for
additional costs reasonaihy and necessatily incurred by them during such period for the
purposes of the services wud in reactivaing the services after the end of such periog.

Progress-of the work by I[T Kharagpur-will be subject to limely relense of project funds
by the dlient during the intermediatestiges. I Kharagpur shall not be held regponsible
{or any delay in work arising out of suclia sititation and the timeline df the project would
b extended to accommodate such dela_}!s.‘-,' ®

LDbligations-of the elient

1.-Assistance and Exemptions: the Client will use its best efforts to onsure that the
Government will provide the Agency:with-work permits and-such other docuthents as
mecessiry ko éiable the Agency topadrny theBervices.

‘Wi donfirti ateeptance of above Le&e‘ﬁﬁf Intent.

T, thig - vegand, you are requested kmdiy wade an afvangement (o exetute an
apregmientitpon:the non judicial stamipipaper-vorth Rs. 1007+

Dl et
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Mouza Lit of existing Planning area of DSDA

Sl Name of Mouza J.L. No. Name of Total area of
No. Police Mouza
station
1.  Padima 76 Digha 332.23 acres
2 Duttapur 77 Digha 114.46 acres
3 Pachim 78 Digha 850.21 acres
Gadadharpur
4 Bhagibramhapur 79 Digha 96.64 acres
5 Champaboni 80 Digha 123.32 acres
6 Palsandapur 81 Digha 83.71 acres
7 Ratanpur 82 Digha 90.82 acres
8 Jatimati 83 Digha 170.63 acres
9 Bilamuria 85 Digha 218.10 acres
10 Khadalgobra 86 Digha 933.78 acres
11 Jagadispur 87 Digha 145.56 acres
12 Ghersai 88 Digha 339.53 acres
13 Gobindabasan 89 Digha 133.00 acres
TOTAL  3,231.99
SHANKARPUR
14  Somaibasan 90 Digha 85.42 acres
15 Gangadharpur 91 Digha 173.38  acres
16 Atili 92 Digha 94.84 acres
17  Jagaibasan 93 Digha 42.62 acres
18 Maitraur 94 Digha 297.30  acres
19  Mirjjapur 95 Digha 22.85 acres
20  Jhaugeria 207 Digha 223.09 acres
21  Purba 211 Digha 872.41  acres
Mukundapur
22 Bagunadiha 212 Digha 316.33  acres
23 Digha 213 Digha 230.00 acres
24 Chhofabalarampur 214 Digha 42.08 acres
25 Raipur 215 Digha 98.93 acres
26 Jhawa 216 Digha 19.62 acres
27 Kiyageria 217 Ramnagar 38.10 acres
28  Jamrashyampur 218 Ramnagar 138.75 acres
29  Lachhimpur 219 Ramnagar 128.51 acres
30  Dalbaldya 220 Ramnagar 105.69  acres
31 Panchadaria 221 Ramnagar 77.69 acres
32 Dakshin 222 Ramnagar 14596  acres
Balarampur
33 Nilpur 223 Ramnagar 85.50 acres
34  Sankarpur 224 Ramnagar 126.90  acres
35  Purba Birampur 225 Ramnagar 62.43 acres
36 Jashipur 228 Ramnagar 280,90 ' acres
37 Dodhra 234  Ramnagar 306.57  acres
38 Tangramari 235 Ramnagar 268.26 acres

39 - Kaima 236 Ramnagar 129.02  acres
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Sl.
No.

43
44
45
46
47
48

49
50
51

Chandpur
Bherichauli
Jaldha

Name of Mouza

Mandarmoni
Silampur
Sonamui
Dadanpatrabar
Mania

Dakshin
Purusattompur

Tajpur
Khirpal
Berachana

TPR 274

237 Ramnagar
239 Ramnagar
242 Ramnagar

TOTAL
J.L. No. Name of
Police
station
MANDARMONI
245 Ramnagar
246 Ramnagar
282 Ramnagar
284 Ramnagar
285 Ramnagar

286 Ramnagar

TOTAL
TAJPUR

244 Ramnagar
238 Ramnagar
243 Ramnagar

384.22
92.29
630.47
5,520.63

Total area
of Mouza

553.10
1,824.33
923.00
813.80
157.48
2,554.56

6,826.27
1,130.72

223.36
287.07

acres
acres
acres
acres

acres
acres
acres
acres
acres
acres

acres

acres

acres
acres
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GOVERNMENT OF WEST BEMGAL
Urhan Development & Municipal Affairs Department
Town & Cotntry Planning Branch ‘ Y
“Nagaravaa” DF-8, Sector, Bidhannagar, Koikata-700 064 '

Mo,y 2333~ TRCPJC-Z/20-15/2023 Date: 19.12.2022

NQTIEICATION

A District Level Committoe 1 hereby constitited with following officials for
supervision and monitoring of ‘the proncsis of the preparation of Digha Master Play.

This committee will raview the progress of the viork at least-once in &’ manth and
ey pmvide necessary guidance; suggestion and observation on reports/subimissions and to
sort out local issuds ‘and to: ensure aptimum level of co-ordination among: different
fanetionaries, as may be needed.

i c‘s{:éfﬁﬁ;’a‘:son

cutive Gfficer, Dig




. ()»(B s

No.t 23834« TRCP/C-2/2C-15/2021 Date : 19.11.2022
Copyforwarded for fav.wr i wiormauos snd tnking necessary action to -

1. The Addl. Chief Secretary, Public Works Department, Govt. of West
Bengat, _

# The Addl. Chief Secretary, Fishiries Department, Govt. of West
Bengat.

% THe Principal Secretary, Environment Department, Govt, of West:
eBengal

. The Principal Secretary, Forest'Department, Govt, of West Bengaf.

5 The Principal Secretary, Tirigation & Waterways Department, Govt,
of Wt Bengal.

& The P¥incipal Secretary; Pulilic Health Engineering Department,
B¢y fWest Bengai_
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AN r_’n\d S0

Services Limited
astroctud

"V‘JJN!DSGHGJW?—QE Dated : 04-11-2016

Exacutive Officer

Digha Sankarpur Development Authority
Digha, District : Purba Medinipur

West Béngal

¥

Sub : Preparation of an lntﬂgtitad--iﬁégehﬁont‘- Area Development Plan for
Digha= Shankarpur in West Bengal &
Submission of ‘Revised proposal for Phase - 2 of Beachfront Vendor

%

Rehakilitation mﬂ'mociatsd-wdfks;f-atféﬁew Digha

Dear Sir,

H
This i?. with reference 1o Phase — 2 of Integrated Beachfront Vendor Rehabilitation and
¥ assoclated works at New Dighd. 1

57 dated 21-09-2016 we have submitted the revised

‘ IN?D.'SG!’lBE-ﬁ‘
2, Based onthe:said svised submission, detailed discussions were
9-2016 tﬂtﬁ sae: of officers of DSDA and [ESWM, Further

 vjgw; the observations:@ thi
for Phase - 2 and are st

T-hissis;ibrjf?#éﬁ}:iﬁifﬂﬁiﬁfbrmnﬁgn and figeessary: action.

Thanking ¥




. SHANKARPUR BEVELD)

:"l, q ﬂ\';{:’
i B B WD
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5.3. * Detallsof the meeting with World Bank Task Teany: Meeting Il ...

of the loint Meeting with Urban Dew.lopmem Department, Dighd Shan]garpur
AUEHOTIEY & IESWM «.oovrveecrserrveressavssaresnanisas coerrserersrssmressenceses 86

of the meeting with Mr. Shishir Adhikarg, ﬂ'xairmaﬁ, Digha Shankarpuy Deveiopmeat
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1. Digha Shankatpur- A Brief Profile

Dighha beach along with the other three heaches namely Shankarpur, Maadarmanl and Tajpur constitutes the most
geiular beach destinatiops of West Bengal. Tourism is the mest importantsector for Digha Shankarpur area,

Digha Beach

<oz beach is the midliy fourism resource of the area. There are around'fburteen.:approaches to the sea in Digha
:The béaches, for dlivious regsons, have gain popularity along theseapproachesonly: The links/ approaches

RalivaySation Ghist:
Sharididehit Ghay
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1. Digha Shankarpur-A Brief Profile

Digha beach alongwith the other three Beaches namely
Shankarpur Mandarmani and Tajpur constitutes the most
popular beach destinanatins of West Bengal Tourism is he
most important sector for Digha Shakarpur area.

1.1 Tourism Rescurces in the area

1.1.1. Digha Beaches
The sea beach is the main tourism resource of the area. There
are around fourteen approaches to the sea in Digha Area. The
beaches for obvious reasons, have gain popularity along these
approaches only. The links approaches area as follows:

Table 1.1.1 Beaches in Digha

Sl. | Area Approach road to Beach

No.

1 0Old Digha i. Barriser Colony Beach

2 ii. Sea hawk Beach

3 iii, Ghat No. 2

4 iv. Ghat No. 2

) v. Aprajita Cottage Approach Road

6 Between old Digha and | i. Jagannath Mandir Ghat
New Digha

7 ii. Hospital Ghat

8 iii. Larica Ghat

9 iv. Railway Station Ghat

10 v. Shankachil Ghat

11 | Nesw Digha 1. Kshanika

12 ii. Police Holiday Home

13 | Between mnew Digha | Jatgra nala/ Maity Ghat
and Udaypur
14 | Digha Border Udaypur Beach
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11t Speciat Conditions of Contract ' 48
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APPENDIX F - SERVICES AND FACIINES PROVIDED BY THE CLIENT

Data; gervices and facilities 1o be provided by theidient:

1. The SPMU (in collaboration with DSDA, PHED, FDC and ZSE and other relovant government
deparinients) would provide all available data:and information {refer paragraph 5-9 of these termus
6F referehce) that would be relevant: 10 thils gurrent assigmuent: Note that Consultants will be
rediponisible for dny needed transtation af it and processing of data, SPMU/DSDA. will
afso provide all niecessary and reasopable: 3 Consultint in vollecting secondary dath, such

srissuing anthorization letters. The DSI psignate-an officer to gct a5 the main laison

officer and participate in the assignment. The:SPMU alongwith the DSDA will-help Consultants

{isidentify contaets and stakeholders i the's jﬁt.greggnd;%&ni;{ita}:&wmnaﬁon with them.

SPMU through the DSDA ay. deputl o team of profussionals (client’s organization

tonals) to work with Constiltarity® teais, within the:ov i, administrative controd: of the

s, when amd if required, at

BMU and DSDA will provide spices for waskshopsrand mesting

Mieangwill be responsible for
e  wi round tiips each

oy ) i‘rom the ijbct Site
. Oonsultants shafl include:all such

‘Gosts I thetr Sipancial propos




- BB

CONTRACT NO. ICZMP-WB-D.S.D.AM12A&B/2011-12

CONTRACT FOR PROJECT MANAGEMENT
CONSULTANCY FORD.S.D.A

For

Procurementof Project Maﬁagement Consultancy For
D.SB.A
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Sactigh 6 ~ Standard Form of Contracts

CONTRACT FOR CONSULTANTS SERVICES

tump-Sum [For PART A & B as elaborated in ToR]

hetween

& Weﬂand Managgm it
Salt Lake, Kotkata:

and
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payments under this
will be made only.
{1} that such.
nditions of the
a1 the Clignt shall
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Annex 11 i, ¥orm of Contract . &

NOW THEREFORE the parties hereto hereby agree as fallows:

1. The following documents attached hereto shall be deeme;d io form an integral part of this
Contract: ’

{a) Thérﬁéhera! Conditions of Contract;
- ()  TheSpecial Conditions of Contract;

{c) :The'f wing Appendioes,

e e e AT e 1308

-:ﬁppe i 3‘ Reponing Requirements
e lix C: Key Personnel and 5ul

:Appendix D: Breakdown of Contra Luirrenty Not Used
-Appendﬁx E: Breakdown of Gt 1153 o
.ap L F: Services and Facilitles Bnt: —
Appendix G: Form of Advance Payment@uamt&g\ Not Used

% The'mutua‘{ fghts and obhgatscms" oftheﬁiient and the Gﬁ\, __-I,;;__a“'ﬁt'»'sizialitbe as set forth in the

act ingarticolan

{8 theConsultants shal carry out thie: Sepvices i awadanca with fhe provisions of the
Contiget; 'and

tshall make paymentsih fise ﬁoﬂwltantﬂnactordancgwsth the provisions

kN
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Annex 1§ LA

1.1 Definitions

1. GENERAL CONDITIONS OF CONTRACT
1. GENERAL PROVISIONS

Unlessthie context otherwise requires, the followiitg terms- whenever used in
this Coritract have the following meanings:

(@)

)

e

far

“Applicabile Law” means the laws and any.othier instruments having the
fé¥ca of faw in the Government’s ¢ounkiy, oF in such other country as

may be specified in the Special Conditions of Cantratt (8C), as they may

beidssued and in force from time totime:

“Bank* means the Internationsl Bank for feconstruction  and
Digvefopnrent, Washington, B, US#A; or the International
ﬂevelopment Assocsatton, Washington, B.C., W54

Gorisultant” means any private or pUBNE eitity: shiat will provide the

Sg;vlees o the Client underthg Contta t

'ct‘ means the Contract signad" y the Parlies and &l the-attached
£ ‘Conditions (GC),

LN

:’”'f‘m‘;:;\-_h
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1. General Conditions of Contracy,  Ampex Il Lungp-Sum Comract .
Akerato.

4o this Contract, 33 described in Appendix

hich the

{ph: “Sub-Consultants” means any person op-entity to whom/w
vt of tha Setvices.

Consultant subcontracts any pa

{a} S wiiting” means commuricatedin wiittan form with proof of receipl.

tract, its meaning and interprétation, gnd the relation between th

esshall be govemed by the Applicable
oritract fias been executed Inithe-langs
e the binding and controlfing fangiig
ningokinterpretation of thisContract

1,2 law Governing
Contract

age specified in the $C, whid!

1.3 language . :
r-all matters: refating to.th

1.4 Notices
1.4.%
n to an
uilcation is addressed, or
i S
3




1.8 Taxesand
Duties

1.9 ¥raudand
Corruption

1,91 Defink
fions.

1 Liener al Cpndiuo:\s of Contract

Annexil, Lump-Sum Confract
L ADme A A  ter e U

The Consuitaﬁf;?;..Sub—Conszi‘ltants, and their Personnel skl pay such indirect
taxes, duties fees, and other impositions levied under g Applicable Law as
specified in tﬁg s, the amount of which is deemed 1o fiave been included in

the Contract Prite.

if the Client ; datetmines. that the Consultant andfof its Personnel, sub-
ibconsuliants, services providers and suppligrs has engaged in
g, collusive, coercive, or obstructive practices, in competing
o the Contract, then the Client may; dfter giving 14 days

lta“nt,-i?rminate the Conshltanﬂs;emgi'éymcnt under the
he:provisions of Clause 2 shall apply agfsuch expulsion had
s SubiClause 2.6.Hc). ‘

r‘sei‘riﬂelqu-i}ie Consultant be determined 0 have-engaged in
e, callusive, coercive, or obstrictive practice during the
© ‘Contrats, then that personnel ghat be removed in

it SubsClause 4.2

ji_zi“.';é?bﬁ_tﬁi"s:r'$;sh£iause, the termsetforthibelow are defined:as

& the offering, giving, e

e soliciting: directly
witiiiig of value to influence:

roperty the action§iof

fiission, incuding @
Jeads, or-attempts’
senefit-or to-avoid:an:

Wo ot more parties.
cluting 1o intluence

e o chieve an improper PUF
: ctits of another pariy’s




11 Genern) Conditions of Contract  Annex 11, Lump-$um Contract 12

coltusive practlee and/or threstening, harassmg or mtumdatmg
any party to prevent it from disclosing 1% knowledge of matters
relevant to the investigation or from pagsuling the i investization;
or
(b} acts.intended to materially impede thesexerdse of the Bank’s
inspection and audit rights grovided for dtidérClause 3.8.
L9 2 Measures (v} wilk cance! the portion of the joan allocated %o & contract if 1t
tobe dafexmin&s at ﬂy tcme that mpresentaﬁvw 2 3,B'nrmwer orof a
Taken :

1.9.3 Comimis
slonsdand  Gefe 3 ] : R e C R

Feis Ol00 it with respect to the selection or execution of-

v et east theame and

2

2:2. Commencement
of Seviest
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s

25 Force h)laieure

2.5.1 Definition

252 NoBreach
of
tontract

2.5.2 Extension
of Time

454 Payments

Termination

For the purposes ofhis Contract, “Force Majeure” means an gvent wh:ch is
beyond the reasonable control of a Party and which makes a Party's
performance of its: obligatsons untler the Contract impossible orse impractical
as to be considered ifpossible urider the circumstances.

The failure of a Faityto fifill any: of its obligations under the cont,ract shail'not
be considetad to hegbreach of, or: -default under, this Contract’ mscfaras such
inability drised Trof an event of Force Majeure, provided t’hat the Party
affected by such anvevent {a} has taken all feasonable pracautions, due care
and veasonablesatiesinative measures: in. order to carry out the terms and
conditions of tract, and {b)-has informed the other PAFY as soon as

possible abiciit the orcurrence-of such an event,

Any period wlthiniwhtcts a Party: shall, pursuant to this Contractj complete any
action. or task,. shi tendei or‘ i penod equai to the time. dunng which
such-Paity Wi
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41 General Conditions of Contracl — Annex XL Lusp-Sum Contract : 14

2.6.2 Bythe
Consult-
ant.

» upon
Termina-
tion

34 Geoerat;

Sfe

decides?t terminate this Contract.

{f)  if the Cinsultant fails to comply with any final décision r&athed as a
result of Eybitration prdceedings pursuant to Clause GCB hereof.

The Consultants may terminate this Contract, by not fess than thirty (30) days’
written ht‘z’ti‘t:e: ythie Client, such notice to be given after the occurrence of
ents. specified in paragraphs {a) through (6) of this Clause GC

{a}  iftheClient fails to-pay any money due to the Consultant pursyant to

6 and not subjeci to dzspute pursvant t4iClause GC 7 hereof
within: forty-five (45) doys. after récelving written notice from the
Consultantthat such payment L-ovérdos,

{b) H, asthewesult of Force Majeure, the Consultant istinable to perform a
material ptrtion of the Services for a perod of notitess than sixty {60)
days:. .

{c} Ifthe:Clig t'-ifai_ls-io, comply with any final decision reached as a result of
tratibipiirsisnt to Clause GC R fisreot,

Upon: teminhﬁim nf thits cﬂntract pursuant‘ito mauses 6L 2 A. 1 or GC 2.6.2,

¥ id titheir ohllgatluns:
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Interests

3.1 Consultants
THst to
Berneflt
from.
Cotrimis-
sions,
Discormts;
ot

32 Consultant.
and
Affiltates
notighe:
Othmwise
Interpgeat
in:Project:

B3 Prohibitioi

of

mnﬁleting

Activities

; Consuitam

Anmmex JL Lump-Sim Contracs s

consideration for futwrfe work, and strictly aveid conflict with other
assignments or their owrnitorporate interests.

The payment of the. ConSultant pursuant to Clavse GC 6 shall constttute the
Consultant's only payment in. connection with this Contract or theiServices,
and the Consultant shall nof accept for their own benefit dhy trade
commission, discount, or simailar payment in connection with activities
pursuant to this Contract or 1o the Services or in.the discharge: of their
obligations under the Contratt, and the Consultant shall use their hiést efforts
to ensure that the Persunriel, any Sub-Consultants, and. agents of gither of
them similarly shall not régeiveany such additional payment.

The Consuitant agrees. that, during the term of this Contract and:after its
termination, the Consultant and.any- entity affitiated with the Gonsultant, as
well as any Sub-Consultarts @nd any entity afﬂftated with &iich Sub-
‘Consultants, shall be digdi aiired from providing goods; works of services
{other than consulting services) resulting -from..or irsctly- refated to the
Consultant’s Services for the preparation orimplementation of the prdfect.

The Consultant shall noti gAge;and shall cause thelf Petsdtinglas wellss their
Sub-Consultants-and tHel rmel-notto engage;: Eitﬁ redtly or.indirectly,
in-any business or prcfas&ional-actmms which wouttfsonietwith thesactivities
-assigned to them Gnder fhisce




e

“_t &

11 General Conditions of Contraet Aanex T Lump-Sum Coniract

specified i Appendix 8 hereto, in the form, in the slitnbers and within

Obligations
the time pétiods set forth in the said Appendix. -
(b} Final reports shalt be deliverad in CD ROM In addition to the hard copies
specified ifisald Aﬁp!}ndix.

3.7 Dotuments {a} Al plans; Hrawings; specifications, designs, reports, other documents
Prepared by the and software submitted by the Consultarit uhder this' Contract shall
Corisultant to be become dd remain the property of the Client, and thi Consultant shall,
thie Property of not tater tlian upontermination or expiration.of this Gontract, deliver all
the Client such dotifments to the Client, together With a: detafled inventory

thereof.

tway retain 2 copy of such dicuments and. software,

{b) The Coniifitant ma _ hts
‘ thie future use of thése documents, if any, shall be

about

3% Acmunﬁng, _shalt.kékp; and shall cause itg Subsconsuliants 1o keep,
' o N i ctafthe Contract, In

stk

permit, the:
accounts an _
d ‘to- Kave such

snk-if.requested
se 1:9.1 which

prodedures.y;

o,
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’ others, It becomes negessary to replace any of the Key Personnel, ﬂ,w
Consultant shall provile as a replacement a person of equivalent gr
better qualifications. :

{b) if the Client finds that:any of the Personnel have (i) committed sefious
misconduct or have been charged with having committed a criminal
action, or (i} have peasonable cause to be dissatisfied with' the
performance of any of the Personnel, then the Consultant shalf, st the
Client's written request specifylng the grounds thereof, provideias a
replacement a personwith quatifications and experience acaeptable to
the Client.

A

{c) TheConsultant shall hive no-claim for additional costs arisingioutiof or
lnddenta! to any removal andfor replacement of Personinei.

5, OBUGANONS OF THE CLIENT

*As‘s‘?':itanca:.a'nd

The éhent shai! use its best effurts to ensure. that the Govem
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&3 Payment for For the purpose of determining the remuneration due for additiopal services
Additional as may be agreed tunder Clause 2.4, a breakdown of the fump-sum price is
Services provided in Appendmes Dand E.

€4 Termsand Payments will be mide to the account of the Consultant and actording to the
Conditions of  paymant schedule stated in the SC. Unless otheiwise stated in the:SC, the first
Payment paymest shalt be migde against the provision by the Consultant/5f an advance

paymient guarariteefor the same amount, and shall be valid for the period
stated ih the SC. ‘Such guarantee shafl be in. the form set forthin-Appendix G
hiereto, orin such other form, as the Client shall have approved ifi writing. Any
other payment -shall be made after the conditions: fisted in the S for such
payment +hiave -been met, and the Consuttant has subniltted an: i?woace 1o the
Chient specifying thbamount dug,

6E intereston ifithe ﬂliﬁnt' as deliyed payments beyond fifteen {15)-days afterithe dug date
Biglayed ated’ J 6.4, interest shialt be:paidto the Consititant for each
Paymieits dayofdelay: atthf.- ‘fater-stated in the SC.
| 7. GoonFAITH

74 GhodFith

ion With thi Contract or s interpretation,

the Paﬁiés asA m matte?s‘aﬁsing-. p suant: to. this

Resa’luti‘en
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{1, SPECIAL CONDITIONS:DF CONTRALT

Number Amendments of, and Supplements to, Clauses in the
of GC General Coriditions of Contract
Clause :
t.ia)  Irhe wordé-"in the Government’s.country™are amended to read “in India”,

13 : Thelanguage is : English
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{1.6)

Not Applicable

1.3

_ Limited, Kolkata

The Authorized Representativies are:

For the Client: Somenath Bhattdchirya, Additional Project Director {Tec hnical)

Forthe Consultant:  Poulami ‘Sarkar, Manager, -Win Advisory Services

18

181

amehded or enacted laws. durlng h

rm.sich duties In regard tothe; deducbori :

smEIeent

patiss Y
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G.4(a) The accounts are:
for foreign currency or curtencies: Not Applicable

for local currency:  Afc: No-005010300025337, Axis Bank, Corporute
Banking Brunch, ShakespeniaSarani Bronch, kolkato

Payments shall be made'accdﬁéffﬁgga the following schedule:

Dédiverables. : V‘;'B“mmt Terms -

:: - 10% of the Contracted Amonnt
Pamgraphs 5 and iaoftimemk - |forPansAmdB

20%::1‘ the Contractéd Amount
for Parts A and B

these ToR _ .

Repoiton Aﬁmwmm :

Selegtion of the Most | 10% of the Contracted Amourt

cavectag Pamgraphs 17:7 ‘| forPacts Aand B

mciu ng all ﬁna!imd Positiompapers H E

0¥50bthe Cmtmc:cd Amount

iy

:
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HH. Special Conditions of Contrast Annex 1 - Lump-Sum Contract

v

1.  Selection of Arbitrators. Each dispute submitied by a Party to arbitration
shall be heard by a sole arbitrator or an arbitration panel composed of
three arbitrators, in accordante with the following provisions:

{3} Where the Parties agree that the dismite conterns a technical matter,
they may agree to appoint 2 sole aibifwtor or; failing agreement on
the identity of such sole arbjtrator within:thirty (30) days after receipt
by the other Party of the proposal 6f4 name for such an appointment
by the Party who initiated the pro edings, efther Farty may apply
institution of Engineers, Kélkata Chiapter Yor a fist of aot fewer than
five nominees and, on receipt of such ist, tha Parties shall atternately
strike names therefrom; and the. l&sz:xmmaming nomitee on the list
shall be the sole arbttrater for e atter lrs dtspﬂte. i the last

wdin .thls fanner within

[
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substitute shall be appointe
arbitrator.

the sarne manner as the oriéiﬁal

4 Nationality and Quatification$of Arbitrators
“The sole arbitrator or the thisd, arhitramr appomted pursuant to paragraphs {3}
through {c} of Clause: S’C 2 {hereof shall be an internationaily
recognized fegxlor vachinicy expert with-extensive experience in
relation to the matter in disfitite and will be from India 5
Miscellaneous

in any arbitration proceedxnghereundﬁr;

{a] proceedings shiali, unless otherwise agreed by the Parties, be
held in Kolkats, indiac 5

{b) ‘the English ianguasexﬁhall ‘bedhe: ufﬁdal languagefor all
purposes; ang

{c} the deciscon ‘ofthi

of

! wh ' mn;‘r orofa majorityof the

3 " 'Ahéi{ beenforceable in

, Parﬂes hareby
walveanyab;echons o;or

o b , such enforcement.
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IV. APPENDICES : N
APPENDIX A — DESCRIFIRNOR SERVICES
APPENDIX a--nawm&ﬁmnmﬁm
ApPENDIX € - KEY PERSGNNEL AND SUB-CONSULTANTS :
APPENDIX D) - BREA OF CONTRACY PRICE 1N FOREIGN CURRENCY: )
v

APPENDIX E - BREAKDOWNOF CONTRACT PRICE tN LOCAL CURRENCY

*P ofect Directy,

S ; IN M"
S s s FODOE




- L0
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APPENDIX A ~ DESCRISTION OF SERVICES

State Project Management Unit (SPMU), West Bengal
Integrated Coastal Zone Management (ICZM) Project

Funded by ¢ The World Bank

titute of Environmental Studies & Wetland Managemcnt
DD-24, Sector-1, Salt Lake:City, 700 064
.xeho.ue No. : (033) 2334 m 337




1. Specizl Conditionsiof Contract o T

-Gl

Al

Areito mangge tig:snitationneeds especxailjr of the tou:i:s;

Although Dighabeach is being poliuted and de,gradcd by lmmanaged tourism velated activities,
these activities #lso provide livelihood and support the ecoriory of the area. It is important fhat
Dighs does not {ose its relevance as a tourist destination and ¢conomic activities carry on. On the
other harid #t.i%:fecessary that all current and proposed activities in thie Vicinity of the-beach are
regulated; piann ‘and managed in ways becoming of the fiost importamt tourist destination in
sorisérve: the ecological and environmental resources such as sand dunes, old
casurmsﬁan 1 and other such features on and around e beach; and to significantly reduce
the currént polfﬁﬁnn of the coastal waters.

The -"Bzgha beach is managed by the DSDA. and falls under the Dighs-
i ies betweeh: latiudes: -21°36'50" N and

. idth & t}mmmsvanable from
tcly Tk, I‘h:s’ ares,

.SD' ] 'has pmpcsed several imervenuam 2t ngha mcludmg (A”}
gt phant fur the DSP Area 1o e impléfiietited: by the Public Health

sanitation facilities in i PSP
p g phyto-remediation
i mmnt ot ﬂza entire DSP Ara

Engmemng

sited "ESBA (C) sohd waste
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10. THe ICZM Project in West Bengal is implemented by the State Project Management Unit
(SPMU)} under the Department of Envirorinent, Government -of West Bengal in closg
collaboration with a number of line departments in the Government of West Benggl, For s
atlijpninent, other than the SPMU, the important stekeholders are the DSDA, the ‘three

pments of Urban Development, iFisheries and Forests of ihie Government of West Bengal,

he¢ PHED, the and the State Coastal Zone Management Authority (SCZMA). The Integraled

Hesshfront: Ares Development Jan should also be apeeptable to the local stakeholders’~ the

sehayats, the fisher-persons (especially who'are Yocated in Shankarpur), the bont operators, (he
filitel associations, and the Jocal residests.

Objetives:of thie Assignment
11, Dibjéetives of thisassignment are:

@

‘prepars. s Integrated Z-Bpgchfrgng Area Developmetit Plan for the Digha Beachfiont. Aim of
Digha-Shankerp -Intagrated Beachfiont Area Development Plan (DIBAD Plan)wiltbe:
i T the beaches and'the gurrounding areas ars gledn, Sypienic and pollution of the beach
andfhé constal water is minitized; |
That thebeaches are-gestheticatly pieaging, recaptiire thie serenity and vatues thatwere lost
i berecovereds
dihe Jocal communities;

piitly operatingon: &né}g?,mimgi
ere continued operation: are

ot thit mplementation périod (estimuted

v




1. Special Conditions of Cantract o

all access roads to the beach tip to the first major road junctiony(d) alf major public franspog
nodes including afl spaces used corrently by public and private buses, para-fransit modes and
private vehicles to pat walight; and (¢) any other large open spaces, say equal or larger than
2000 square meter within 1km landward of the beach that can b used for building integrated
beach facilities if required. This:base map should include the following infarmation based. on all
relevant secondary datisofmiplemented by requisite primary surveys (such as topographic survey),
adequate in scale for fiEbveénty

ventual use in site planning (sayat 1 500}
i Site topograph nding 20 centimeter contour for the etitire planning area, slopes along

all drainage channels, and spot height of al} important physital features; all built structures,
building lines ani ‘spaces; o

ii. Existing land ‘e {residéntial, commercial, Anstitutional, yecreational, community use,
common prop tirées, cuttural properties iﬂbl&diﬂg;ﬁigious sites and shrines, forew

and plantations tggitat resources ~satid dines; dunéigrasses; forests, plantation and
groves; sandy:  intertidal. areas and mud fat§: dnd all areas of commbunity

defineated; L _

ificaily for all land owried and/or vested in individual ‘government
' I 16 Praperty resotrcss;

fransportation ~.roads, lanes,
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-

v

infiirmaiion available from (i) government ageficies and the pancha}ats, (iic)' survey of wur
opmmors, and (m) sirvey of local residents,

w Consultants will undertake the required baseline

anaiyses to artive at ﬂm toliowmg, Each -of these dpalyses will specifically address the future
increase:of the resident papulation as welI a§ the incrghse in floating/tourist population. for periods

of 5, wandmyears

il

dlvses. This will include assessment of the
oimand spatial cheracteristics of the abutting,
ﬁmmks green areas, apen ,spaces and all;

he status uf use and upkeep The: ;:osnmn-
jon of tourist inflow) of amenities such.
anid shower facilities; safety, security;
' _!ams will proposc at, Ieast 2 scenariog
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11, Special Conditions of Contrzet e,

requirements s set aboye, and at jeast 2 of these should be implementable within the current

budpet estimate.
19. Stakeholder Consultatio on the Altemative Plans: Consultants-will: argumze a joint stakeholder

workshop to present thesaliernative plan proposals along with respestive description of concepts,
sdvantages and disadvatitages. Conguliants will prepare a brief fépoit of the workshap describing
ali the su ggestwns and’ moonnnendaﬁons recewcd

cnwmmneaftxl xmpm ] any sur:h
will: mudify the elenas

itﬁpacts that cannot
and/or manageraent

f the Plan wh:ch
ch as the: Tmal
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66

v,

vi.

vii,

viil.

X

xii.

b. A Report describing the following:

Proposals for-alf pollution nigng

Provision fir the Regulation. for

Al proposals for managing trafficy
Proposals for all facilities for ensuring safety, security of tourists and the
search and rescue facilifies,

Proposals for architeciural conffels of the buildings (elevation, colour,
overhangs, sétback, boundary waﬂs ete.) if any, with details appropriate for
a-scale of 1:5060.

Improvement- plans for linked: nﬂjninmg spaces identified and delineated for
specific functions.or for their aw

Improvement and landscape ptifosals for approach roads, junctions snd
elemnents like steeet lighting, s&dm;gvm st appropriate scales.

nent infragtructure; and,

Proposals forne-intervention op éiisérvation areas.

s zoning for National Hazard Prone

avea i accordance with the mmﬁienﬂaﬁun of the Prof. Arya committee
report 2004, Ministry of Home: AHa1S;: Government of India

ﬁlmns and  values (mcludmg
mphesmth

ent measures With respect to' .

izt ;iding indicators and schedile;

B finpacts arising dustothé Plan.




— é‘ﬁ -

1. Special Conditions of Contract

28. For all elements and activities inchuded in the first phase of implémentation of the e’i““
{ordinarily for a period of implementation of 2 years) Consultants wiil prepme and pravide b
foilc)wml,

it 'tmn mcludmg soil testing and addmon piﬁnsurvaw if nor

Hifér Part A of the assignment. All buifdings will be designec
confmmng to the National Butldmg Code 2010, and a]l othw 1emems tu bc designe:
should mfofm toitespecti

wisultants will give maximumy am:nuan to &f avmg devices and
! wiil-m&an adoptzm

fiting and. vent;l:amnk saxar passwe elgl 3

it agp?caﬁon of Bureau of Energy Bificienicy (B2 LEEI;?- gui'delinas.
i Eill i iward:tenders from
will mclude, among o!hers, e folluw;xgg{

o design of the eatiro ares; including & & Afle elements with

mgs, sculptures Gf £ dn )- paving scaﬁgg* d any other
. " . aid ails o
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1. Special Conditions ofiContract ‘ 34

technical spgeifications, (iv) bill of quantities, (v} implementation Schedu‘l_e‘s for eaci
packages ofwork for different locations.

29, In addition; Consglltants shall prepare a project manageititnt plan, using usual project
management soflivare to support SPMU and DSDA fo monitorind supervise implementation of
the first phase of the Plan, This should show schedule of implemenitation of cach activity
including milestories and critical path as as to be able to manage the performance of the
contractors eiplayed, aid performance of the Consultants duringPart C of this scope of works,

Part C: Implementution and .censtruction supervision services:

vidle: construction supervision, services ofi ‘behalf of the DSDA for all
xsemployed by the DSDA aﬁnﬁlﬁrSPW:&ﬁll;imglﬁmamlﬂlc first phase

DY

ing. ph ! ‘Whtever DSDA/SPMLU intends 1o
thatwe; ingPart B

pared; art B: of the consulting

ents Comments and
- conferences, and

struction works or
vinning bidder;

iste approval

i and provide il

a2
8
&

bemade part

tes of different.
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“conditioning and ail otidyitems 28 -:;upulatcd in the bill of quantitiesiand as in thc warkma
drawings issued to the cqnh“actor in agreement with contractor;

“

. Check all the measuremifints recorded in the bill prepared by contracior at site with respect

f to approved drawings 86d to certify the acowracy by verifying-With their own prompt

é " ineasurements at site twa to three days of receipt of the bill§from contractors, and

i reésommend to the D PMU the bills of quantity to facilitate timely payment to the

i contractor;

f. Measute jointly with-contra ar’s. yepresentative and record then i measurement books

supplied by the DSH; ‘abtaincontractor’s signature in token ofacceptance; including
the cages of hidden ; which cannot be recorded in futire; shall ‘be:recorded
before covering up he;contiactors; ;

g Favilitite finalizai
3)(360110]3

h. Tekeall actions on: behairasfnsm;smu to avoid time or-costov ;,j'. st and,

il foir the works, installations sad supplies as per aciual




{11, Special Conditions of '(“,ontracifai ; 36

mentioned sbove at the tinfe of bill preparanon or as required by the ISDA/SPNU, In ;mdmon
Consultants will keep a track of permissions required from logal avthibrities and get this list of
regulatory clearances revalidated whenever necessary.

36. Reporting: Consultants williprepare morithly progress reports relevant:tiitime, cost and quality. In
each such report, Consultanis-shall include a statement of budget requirement for the next two
quarters sa.as to facilitate financizl planning by DSDA/SPMU. :

37. E@g&ﬁm Consultant wil gontinuously advise the DSDA/SPMU, #id work:
mprwmtaﬁw on:all malfirs ating -fo the exécution of the works:
modification i the b:d d NS, if any,. due to site conditions md
of cast vamaimns onaceoil ramﬂtants extra items and excess ', 4

jﬁmper analyszs
e quality of the-work and
E eering pmcnccs

Vi "’matermls at:
iistallations uself,to

: qﬁt’a&rﬁng 'g‘o‘od
aii! centmhnas,
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1. Speetat Conditions of Contract ) ¥

Outputs and Detiverables, Schedule of Delivery and Paymem : .

41. Note that payments for Parts A snd B (planning and detailed design services) finder this ToR wdl
be made on a lump-suim basis, whereas, payment for Part C (1mplemen1atiuh support services)
will be based on actusl time ifivested, AJl payments will be linked to suctessfil delivery of
services and outputs. ‘The outpiffs’ to be ‘défivered by the Consultants inclide, inter alia, the

following:
‘ Time {from
Stage | Deliverables : the Dateof | Payment Terms:
Start)

2weeks | jioc of the Contracted
}&Eoun'i for Parts A and B

Enception &

Part Amount for Pards A and B
A(Total S S A—— :
5 14 weeks

18% of the Contracted

months) | the Most .
for Pérts A and B
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HI. Speaial Conditions of Contract

28

Person-Months lupuf required

{-Engineer

Blectrical

Key . = oo IR
Professionals ,\ Ex;mngnce Pirt P;l;‘f Part C ] Totai E
Team Bachelor’s degree in Architecture and higher degree |
lendorg: in Landscape hitecture/Planning with at least 15 i
Landscape years of expeézistice of which, 10 will be in leading 4 2 3 9
Axchitect teanis ond d implementation on landscape !
improvement projects. é

| Tourism Graduats afeidi‘ant disciplme wﬂh at least 10 year :If
Development expcrxenéc ‘ A ‘
Specialist A !
Senior

Architects (2)

“Water Supply

‘and Sanitation
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44 The SPMU through the DSDA

Composition of Review Committeedui¥ionitor Corsultants Wtk

Data, sefvices and facilities to be providad by the client: 7 ,

43, The SPMLUI (in collaboration with BSDA, PHED, FOU and 781 and other releyant government
departments) would provide all available data and information (vefer paragraph 529 of these terms
of reference) that would be relévant fo this current assignment. Note that Consultants will be
responsible for any needed fransiation of documents and procelsing of data. SBMU/DSDA will
also pmmde all necessary and reasonable support to Consultant in collecting secondary data, such
as jsstiiig authorization letters. The DSDA Will designate an officer to act'as the main liaison
officer ind participate in the assiguiiiént. The SPMU alonig witk the DSDA will help Consultants
to. tdznﬂfy contacts and stakéholds e projest area and facilitare consultationiwith them,

epute, a team of ‘professionals (cliedt’s “organization.
1eand; within the overall sdinistratile control of the

proféssionals) to work. with Congiltants
Consultants” Team Leader. '

450 m; and DSDA. will provide-spi

y for w;?f_l_éshops_'..-aﬁd meetings, vihen atid if xequired, ar

¥ ‘ FtwoE und.trips each
dfor New Delhi. from the Project Site
g, Consultants shall inchude ali such

.catsts n'their financial pr&posal.
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> Methodology & Approach

;. ::"&. N N ~ b : e
i i e e 7 iibie

.'},\-
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I11. Special Conditions of Contract

Part-A Preparation of Digha — Shankarpur integrated Beachfront Area Development Plan

Understanding the Coastal Zone Regulations
Preparation of drat mate Plan for the Development
Validation of the Maser plan for the Development
Formation of the final master plan for area Development

14 Km Stretch

2 row of landward properties aiong with breach
All access roads upto first major junction

All major public transport nodes

Site topography for 20 cm contour

Existing land use

Land ownership

Existing and proposed infrastructure

Soil quality test for landscape design

Survey of 1480 vendors

Survey of Fisherman

Survey of tourist Guest houses to understanding thelr busmess
‘profited and their customers profile :

Survey of Tour Operators

Plan maps on a GIS platform

Overall modified zoning and space utilizations plan
Recooganisation of all kiosks, vendors and hawkers

- Area development lard and soft include beach 111um1nat10n
Public and tourist amenities

Traffic management Safety security of tourists and the search and_

_rescue facilities Actual building control guidelines’
Area improvement and landscape pr0p1asa1es
Pollutmn management guldehnes '

Process of plan preparation
Stakeholder consultation
Objective methods and scope of the plan

- Description of the regulation standards norms & vaiues taken to
S prepare the plan_ and their sources Y S Sl
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IS

 Project birgctor




KxYa

Part-B Details design and planning services

Archistractural Drawings
Engineering Drawings
Pother detailed Drawing

Landscape Deign

Building Design

Detail design of evolution

Detail Electrical Drawing

Detailed drawings for radical contrails Zone
Details drawing

Estimation of cost

Preparation of Bid Documents

Project Director
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1. Spedial Conditions of Contract

Statfing Schedule for Activity A & B

S

_Total Staff mon

Name of Staff | 1

Mr.AvijﬁSen.

e BIGyAkenm
Harmah )

Mr. AutifGhosk:

“Hame:| Field

3,

3




- 'T’f & -

. Special Conditions of Contract _ 4

APPENDIR B - REPORTING REQUIREMENTS

Outputs and Deliverables, Schedule of Delivery and Payment

+Note that payments for Parts A-and! B_gplanmng and detailed design seivices) unifer this ToR will
-br: madn on a lump-sum ‘ 1s, wh,et paymept for Part C (fmplepiviitation Support services)
Wil B ¢ titiie v All payments will be linked fo ks I delivery-of

s T Wiie @om
Stage | Deliverables o -thitDateof
e b . iStart)

Updited Schodulo of Délivesyy | Zwseks

1 ap‘and fu!i dgcumcnm&onofl : !Uwecks

idSetection of ihe MostSultible | 1in
ToR. andincltri!ihg_
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Team Composition and Task Assignmients for Activity A & B.

APPENDIX € - KEY PER.‘EONNEL'I‘SNQ SuB-CONSULTANTS

Professional Staft

Hame of Starf

Area of Experilse

Position Asslgned

Task Aé:sféhmz

Mr AVISEn

Arehitect & Urban

Overall Plannirig and Supervision

Ms. Biioylakshad Barman

Undarstandmgoﬂhe R —
designing & manageément:offourism
facifities

| MrSoba oy

W AGRGROSH

WD N Ghoh

i AmTEERACRoGR

“Mr Animeshiaider

W, Abhijit Muidlerieﬂ ‘

I Mr;Soumentiranaty Roy.
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4

4 %

APPENDIX D - BREAKDOWN OF CONTRACT PRICE IN FOREIGN CURRENCY

Not Applicable

APPENDIX E ~ BREAKDOWNDF CONYRACY PRICE IN LOCAL CURRENCY

Form FIN-4A: Breakdown ¢t Remuneration (Lump Sum)

[Groupof Activities: | Part A & BiPlanfilngand Designing 1

e

Positdon.
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. Communication Cost between Kolkata And .
4 Digha - Month T 3000
5 Reproducion of Reports Report 1000
) Equipment, Instruments, materals,. suppiles,
8. 'glm : Month 2000
s Shipment of Personal Effects | Jdp | 10000
g Use of Computer | Computer 30000
g | Use of software ity B0D000
10 Use of printer, cadridae: ste. 20000
4 Use of Photocopiar 380000 |
1 Soil Tast in ordinary soll ..900
Suﬂ'l’eatinﬂadwaoi! 3500
uWaterTe.st

-Sumey for Vendors

1Lend Use Survey & @mexsh : _s;; fl_ '

'Sury _ forFishermen
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Al QUAD TAMERA
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‘S’I‘A’I‘E URBAN DEVELOPMENT AGENCY

EaibreE”, G250 7T, ER-Y, ﬁWﬂHWﬁoo you, wfégaan -
“TL{;{}_%%{!!WAN". CBiac!., Sector - W1, Ezdhannaga‘ti(oﬁcata 1K) 106, West Bengal

No: SUDA-q0/208/ &4 ; Date. 13.05,2021
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» Total:dssignment cost isRs.3; 96 000/~ (Rs.9000/ permauzaiper month) excluding GST for
4 moithis.

« On sibinission of monthly progress raport as. per: Aiverdbles mentioned in sbove table
Ra,99 thousand in:each menthwill b payabie

Thegmgw of the work in eviry ionth should b sep
presentition witli pictortal view.. ey completion of the assigh
subirittted swith:pictorial viesw o SUBAand DSDA.

Allottier tetms and conditio i nid dowr in the NEL Al

T3A:and DSDA in wiriting and
silidated report should be -

NonrsTithfully,

| 7 1345

-goRfeviEt Sﬁ !(a} _ | ' Datergoszoal

L ggar

. Director; SUDA

¥
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DIGHA SANKARPUR DEVELOPMENT AUTHORITY
(A STATUTORY AUTHORITY OF THE GQOVT. OF WEST BENGAL}
P.O.-DIGHA, DIST.-PURBA MEDINIPUR, PIN CODE-721463 |
www.dsda.gov.in, E-Mail lD~e0dsﬂa@gmm] com.

N IIMATION CUM—WOR&QRDER
Memo No 335 5 /BR.296 /DSDA/022, Dated : 29 . 01.2022,

From : The Exgeigive Officer, -
Dlg‘ha Sm r_rpur Dm eio{xmcm Authority,

To

gnee Gate at

&bt “Construction of ﬁuundﬁry syl 3 i
within Digha

Sefentific Solid Waste: Mﬁnagenﬂenfpi'o
under B&DA’*

‘R':er\: NLOTNo: -Ei»ﬁit:msmriibz'ze

uthomy As Stmh :il- o
udicial i‘iilnp._bpaf}{fi._' o



M,

(VEM-296/DSDA2022,

Copn forwarded wo s

i.

)

i
&
o

. Sri Dipankar-Patra,

. The Accowntent, DSDA.

Sri Chiandan
work se st théwvork may be executed smoothly. .

Sri Mangs Mukil Ray, Assistant Engineer (Civil), DSDA: He is reguested to Supervise and
execate the whole work and also prepared Bill for the samg,

ira, Sinib-Assistant Enginccr‘(Givil),,‘ﬁﬁiﬁg. He shall he res,pﬂnrsibie for dav to
tie:progress of the work and to ook afigrithe qualitymspect of the work,

Vork: Assistant, DSDA.

hat: Jana, Executive Engincer, KMDA, &5 requested to supervise the whole

day menitoring:of:
Svi Abhivam Kar;

Digha Sankarpur Development Authority
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DIGHA SANKARPUR DEVELOPMENT AUTHORITY
(A STATUTORY AUTHORITY:OF THE GOVT. OF WEST BENGAL)
P.0.-DIGHA, DIST.-PURBA MEDINIPUR, PIN GODE-721463

ﬂ;w.dgda gov.in, E-Mail ID-eodsda@guafl.com.

INTIMATION CUM-WORK-ORDER

Memo No, 54 8LEM-30570: Dated : 00, 122022,

From : The Executive Gﬁismr -

To ; Kamalesh Maity,.
Vill. & P.0-School Bagar,
PS-Contal,

Dist -i’urbaM inipur,




New 3T {SYEM

opy forwarded 1o -

I. Sri Chandan Kumar Jing, Executive Engineer KMDA. He is réiguested to supervise the whole
wofk so that the Wwork ihay b éxecuted smoothly.

3. Sri SDipankat Paira, Suib-Axsistant Engineer (Civil), DSDA. Heishall be responsxbie for day 10
day-monitoring of the:progress'of the w ork and to Jook afer the:quality: azpeetof the work.

4. Sri Aswini Kumnar .’mnﬁ, Wﬁﬁc ﬂﬁsmant DSDA.

3 Thi Accouwntant. !BSE‘A
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DIGHA SANKARPUR DEVELOPMENT AUTHORITY
{(AST ATUTORY AUTHORITY OF THE GOVT. OF WEST BENGAL)
P.0.-DIGHA; DIST.-PURBA MEDINIPUR, PIN CODE-721463

wwiv.dsda.gov.in, E-Mail ID- wdsda@gmml.cam

mﬁMATmN CUMnWDRK-ORI)Ej_l

Memo No, § 1 2. /EM _ 08 /DS M 22 Dated i-\‘; . 14,2022,

From : The Exeeutive: Ofﬁcer,
Digha Sanlcarpur evelopment Aut!wnw,
ba:Medinin

To @ MS. I{-lraprasad ongt
1’sop ~Monarnn;nn apdal,

etivi of' G+l Bu:ldmg for Lgh, Qffice cum Labour
' tumon. Toilet along, with Weigh Bridge room and
“'urity pogm { Stientific Solad ‘Wagte- Manﬁtgement Project:
11 "‘,_,_‘jﬁ__,nder I)SI?A ' : .

LR

taka aii nwussary
sneer-incChige
ays formithe



No. 142, (SYEM:308/DSDA/2032,

Copy forwarded 1o -

L.

™~

T2
h

A
:

Sri Chandan Kumsr Jang, Executive Engineer DSDA. He is requested to supervise the whole
work so that the work may. be éxeented smioothly.

Shri Manas Multul Ray, Asistant Engi,ncép; HSDA. He is requested to Supervise and execute

the whole work and also prepared Bili for the same.

Sri Subrata Jang, Sub-Assigiant Bngineet (Givil), DSDA. He:shall b responsible for day-to day
monitoring of the progress:of the work and tolook afier the quality aspect of thework: '

Sti Aswini Kumar Jann, Work Assistant, DSDA.

The Accountant, DSDA,

Dued1 26 j0apo2.
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DIGHA SANKARPUR DEVELOPMENT AUTHORITY
(A STATUTORY AU THORITY OF THE GOVT, OF WEST BENGAL)
P.O.-DIGHA, DIST PURBA MEDINIPUR, PIN CODE-721463 _
www.dsild.govin, E-Mail TD-eodsda@gmail coar, '

INTIMATION CUM-WORK-ORDER

Memo No, A’} & FHEM-309 /DSDAL022, Dated :Zﬂ 06.2022.

From : The Executive Officer,
Digha Sankarpur Developinient Authority,

Drgha, Purba Medinipur;:

To ¢ M/S. Haraprasad Cuustrul;‘iion Lty
Prop.-Menoranjan Moudaf, g
Shibalay Road, P «—i)lgha,

P.5.-Digha Mohana Coastal,
Dist-Purba Medxmpur,

' Sub ¢ “Proposed MRE and Segregated Waste: Unit Platform at
Scacnm‘ic: Sohd ‘Wnstc Managemcnt Progcnt”’ under DSDA.

of ¢ NoRi

'zgmsBA/' {121-2 5 (O Liue), nated-lios.znzz (3" Call)

This i st mform hlm _tha: i __eveu) pcr ‘centless -

ousand f've hundrcd- o .
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No. 465 (SYEM-309/DSDA/2022.

Copy forwarded 1o -

i,

Sri.Chandan Kumar fana, Executive [‘ngmeer (Civil), DSDA, He is requested to supervise the
whole work so that the workisinay be executed smoothly,

Shri Mahim Maikap, Asistant Engineer (Civil-l), DSDA. Hg is segested to Supervise and
execute the whole work and iiiso prepared Bill for the same.

Sii- Abanti Kunar Bar, Sub%ssustant Engmear {Civil), DSDA. He shall be responsible for day
today monitoring of the progress of the workand 1o look aﬁer the quaixg;y aspeot of the work.

Bt Aswini Kumar Jana, Work Assistang;: ES%A

The Accountant, DSDA.

Diteds 29 _/06/2022.
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a Memo, N {f*\ 9 1 Jidec 130 /DSDA 22 Date, D:j!hal the ‘? 87 Nog 22
From : The Executive Officer,
Digha Sankarpur Development Authonty
. ' & Spl. Officer, U.D&M.A. Depit.
¢ Digha = Purba Medmipur.

T @ TheDitector,
State Uiban Development Agescy. - .
ilgus‘ﬁhawan, H.C, Dak, Sectoid
Kolkata: 700 106.

Sub : Rescheduled of fand i respect of propysed S, WV Prejectin Digha

Siz,

This is: ta irform you that the earlier proposed sitefor the establishmerit GESW.M Project 1
o te cancelled due to repistance ofloeal peoplé.

cumstances, a new site hay: been suleeted {for setting up the ‘Solid wWaste Managemeni
ighe.

e:detmied Jand g;chedu;ia is given, Below.

asrhxm Gadadharpyy; L. No.- 78, g5 ng?\a{ﬁdﬁumghr)

Tﬁ:at arm{ﬁc )

VNN B TS L. W _L it
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A SKETCH MAP SHOWING THE LOCATION & DIMENSIONS O

ALTERNATIVE SITE IN MOUZA PASCHIM GADADHARPUR, J.L. NO.-78,

P.5.-DIGHA(RAMNAGAR), PROPOSED FOR “SOLID WASTE
MANAGEMENT PROJECT” UNDER DSPA .

NOT TO BCALE

Ref: 1) EXISTING ROAD ALINGMENTS
& SHOWN B¥:- W
2) PROPOSED ALTERNATIVEG WM, gty
PROJECT SITE,  SHOWNBY- §
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DIGHA SANKARPUR DEVELOPM ENT AUTHORITY Phone Mo, U.j}:‘_-".!-.lutn_)u i

P.O. NEW DIGHA, DIST-PURBA MEDINIPUR Fax No. 03220-266273 ﬂj’j @,
PIN :: 721463 E-mail 1D: eodsd.a@:gmaﬂ com
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Memo, No. ! S\ & POoc-158 SD m : Dated, Digha, the 22nd Noy, 2022

&

From : The Executive Officer,
Digha Sankarpus Development Authority
& Spl. Officer, UiDi&MLA, Deptt.
Digha :: Parba Medinipur.
To : The Executive. E}W '
Public Health Brigineering Dh'ecwt&w,
Tarmnluk Division,,
Tamluk, Purba Medinipus,

Sub ¢

©Own Fand for t&w

Crore Thirty-four La

organization.

Accordingly, you are: aqueshed ta kin ﬂ%n&m steps to execute the said work as
_eaﬂy’aspoaﬁthl& gage ireatementhas become. iajor pmbhmfarbighamw Besides,

o Fasctiopal within a very shogt period of
lx shisild #lso be kept in mind.

.' '.'“ .[. "i
_ Ii;pm:tﬁuﬁwnty
7M.A Eepﬂ




03 FEB 2023

BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH,
KOLKATA

0. A. NO. 151/2022/EZ

In the matter of:

Subhas Datta ... Applicant
-Vs-

The State of West Bengal &

Ors. ... Respondents

AFFIDAVIT ON BEHALF OF
THE RESPONDENT No. 05,
THE DIGHA SHANKARPUR
DEVELOPMENT AUTHORITY

SOUMYA MUKHERJEE

Advocate
Email: soumya.97 . mukherjee@gmail.com
Mob: 9830511997.




